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now. Thc question is that
terrorising a scction of our population
through the usc or misusc of TADA and
we are opposced to that. And it is not
only the Left Government 1 am speaking
for; it is a question of political will. Thay
is what 1 reterred to the Minister becausc
it is a question of political will and that s
why in Bihar and Orissa they have not
resorted 1o or invoked TADA. In Orissa
and Bihar, we dot have the CPI(M)
Governments or the Left Governments.
Mulayam Singhji came to power in Uttar
Pradesh and he relcased 300 TADA
detenues who had been talscly detained
carlier. And now, this is the result of our
anger here, Madam. We expressed our
anger. Yesterday, Gujarat released more
than 200 persons. Mizoram Government
issucd a statement saying we have only so
many TADA cascs. Why? It is because
of the anger and the wrath of the people.
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SHRI MD. SALIM: I have yet 1o
reach  Delhi. Madam, yesterday, the
Dclhi  Government  ..(interruptions). ..
They have sct up & commitice and the
committce decided that more than 43
persons . (interruptions). ..

THE DEPUTY CHAIRMAN: Mr.
Safim, Pleasc ...(interruptions). ..

SHRI C.K. JAFFER SHARIEF: Tt
was  becausc  of  my
.(interruptions). ..

anger  also

SHRI MD. SALIM: When 1 say “our
anger”, 1 include laffer Sharicfji, good
people of Congress alsa. So. when we
went 10 oppose and we were not children
. (interruptions)... This is why 1 am
saying, “Don’t close your eycs. Read the
writing on the wall and repeal the Act
Prevent them. If you want to continuc
thc TADA, plcasc check the misuse and
abusc  and punish  thosc  who  arc
inderiminately using it, who arc extorting
moncy, in Gujarat, in Maharashtra and in
Andhra Pradesh. This is myv submission.
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Re  Absorption of employces of
Regional Rural Bank of Sri Nagar in the
State Bank of India.

st gt fiw vl (o) #E9, amm
ohd ¥ T B 3R o e oA TR
T OA N N TR § | A e
&% MR Y Re 3% T WERK R T W
dF o1 off 98 9g FTd @O @ 9 &
FO IY F F09 192 D AW @ |
forenfia & o ¥ ok fegem & wed H
e ow ® @ ¥ s o we A s A osm
WA A ewd o fom wg we 9 &
7E 39 U 3 B f Ve I ¥ Ve W o
W uR W ¥ OB % Eu Bkl F T
€ e fue @ d—a A e i f
A7)l 9% §8 W W Owen T g
10-11 4@ A @ A A TeE a2 ¥ 3
I8 wFg H 31 gwa € R 3 il o v
el 3 a9 A8 fan T @ ol e e o
A Fh HU A el S TER W erT | A
Bt Bt T # A A a1 oo iRl K 3
TR Y w g G ¥ aw ¥, g ¥ A ¥
g A Y amE ¥ E et e
Hfaea O % 40 § ol 9 wee ¥ W @
31 9w fege afe & 6 FE Qe ¥
# oidw ¥ & fam s o e e I
feem 1 oo fFr gy # W MW A
aqEN § fF WER W OAd W Il § 9w
HEer F

Re. More Sugar to Tamil Nadu

SHR] S. AUSTIN (Tamil Nadu): 1
urge upon the Government to allot
additional sugar to tide over the shorage
expericnced in Tamil Nadu. Qur hon.
Chicf Minister has requested the Ceniral
Government for increased allotment of
sugar to Tamil Nadu in proportion 10 its
population. But the Ccnmre has been
allotting only 22,457 tonncs of sugar
which was decided seven vears ago on the
basis of population at that time. The
Centre had been giving an exua 1,127
tonnes of sugar since August, 1991 but,
this also has been withdrawn since March
this year. Tamil Nadu necds at lcast
31000 tonnes of sugar to meet the
requirement  from PDS. Under  the
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directions of our hon. Chief Minister to
give ration cards to all the needy people,
27 lakhs new ration cards were given last
year alone. These new cards alone need
5,400 tonnes of additional sugar. Since
there is a difference nearly four rupees
per kilogram between the PDS shop and
the open market, people prefer to buy
sugar from the civil supplies outlets only.
Becuase of the gap between public
demand and Central allotment of sugar
there is shortage for which the State has
to take the responsibility to tide over the
shortage. The Tamil Nadu Government
had demanded a monthly allotment of
10,000 tones of sugar immediately. So, 1
now appeal to the Central Govermnent
o meet this demand and releasc
additional quota of sugar withoui deiay.
Thank you, Madam.

IThe Vice-Chairman Syed Sibtey Razi /n

the Chair]

Re. U.S. Naval Blockade Against Cuba

SHRI RAMACHANDRAN PILLAJ
(Kerala): Mr. Vice-Chairman, Sir, I want
to draw the attention to the threat of
naval blockadc against Cuba by USA and
the serious situation that has arisen out of
it. The adminisirators of Amecrica have
madc their intentions very clear. Their
aim is to make a change in the present
Government and replace Fidel Castro
through the usc of military might and
subversion. This thrcat is against all
norms of international law and also of all
decisions of the United Nations. The
United Nations have alrcady taken a
decision and by a resolution they have
asked the USA to withdraw its economic
blockade. Instead of implementing it, the
USA has come forward threatening Cuba
with naval blockade. Sir, this s o very
serious situation. After the collapsc of
the Soviet Union and after the set-buck
to socialism in East European countries.

America is emboldencd to impose its
will, maybc, through the usc of its might
and also subverting democratically
elected Governments.

In India, Amecrica does not like the
rescarch and development of our defence
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weapons. It pressurises other countries
not to supply us technology and other
materials. About Kashmir, it is taking a
consistent  anti-India  position.  If
America’s attempt goes unopposed, that
will be a threat to democracies. America
is trying to bring their own form of
Government, their puppet Governments
in most of these countries in the Third
World countries. So, 1 would like to
appeal to this august House to join with
all freedom-loving people in opposing
America’s attempt to create subversion
by imposing naval blockade.

THE  VICE-CHAIRMAN
SIBTEY RAZI): Thank you.

THE RAMACHANDRAN PILLAI: 1
urge upon the Government of India to
come forward to condemn this naval
blockade in the highest traditions of our
cOUntry ...

THE  VICE-CHAIRMAN  (SYED
SIBTEY RAZI}: Shri Nilotpal Basu.

SHRI GURUDAS DAS GUPTA: Sir,
[ associate myself with this.

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Shri Nilotpal Basu.

SHRI M.A. BABY (Kecrala): Sir, just
we want to register our association. That
ts all.
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Re. Public Declaration of Personal
Assets of Ministers

SHRI NILOTPAL BASU (West
Bengal): Mr. Vice-Chairman, Sir [
nisc o articulate an issuc which has
the support of the hon. Prime
Minister  himself. It has  been
reported in a scction of the press that
while spcaking in a mecting, the
Prime Minister has demanded of his
Cabinet  collcagues  that all  their
asscts must be publicly proclaimed. [
am against adding any implication or
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